
MILLENNIUM POST, Delhi, 10.7.2024
Page No. 2, Size:(8.69)cms X (14.04)cms.



TIMES OF INDIA, Delhi, 10.7.2024
Page No. 5, Size:(4.03)cms X (17.78)cms.



HINDU, Delhi, 10.7.2024
Page No. 3, Size:(2.99)cms X (16.01)cms.



 

STATESMAN, Delhi, 10.7.2024
Page No. 2, Size:(9.19)cms X (26.27)cms.



AMAR UJALA, Delhi, 10.7.2024
Page No. 9, Size:(10.56)cms X (9.04)cms.



RASHTRIYA SAHARA, Delhi, 10.7.2024
Page No. 7, Size:(5.89)cms X (10.37)cms.



 

 

23 child labourers rescued NHRC sends notice to Delhi govt police 
chief calls for survey 

https://www.theweek.in/wire-updates/national/2024/07/09/des42-nhrc-notices.html 

New Delhi, Jul 9 (PTI) The NHRC said on Tuesday that it issued a notice to the Delhi 
government and the city's police commissioner over reports of 23 child labourers 
being rescued from the Northwest district. 

    They were reportedly brought from nearby states and allegedly worked in various 
factories, the National Human Rights Commission (NHRC) said in a statement. 

    A survey of Delhi is required to know if there are more industrial units where 
children are being engaged as labourers and what action has been taken against 
them, it said. 

    The rights body took suo motu cognisance of a media report from July 5 that said 
23 child labourers, including nine girls, were rescued from the Saraswati Vihar area. 

    It observed that the content of the report, if true, raised a serious issue of violation 
of the rights of the children. 

    The Child Labour (Prohibition and Regulation) Act prohibits the employment of 
children under the age of 14 in any capacity. The law also makes it a criminal 
offence to employ a child. 

    Accordingly, the NHRC issued notices to the Delhi chief secretary and the police 
commissioner to submit a detailed report within two weeks. 

    The Northwest Delhi district magistrate has been directed to submit a report 
indicating the action taken, according to provisions of the Child Labour (Prohibition 
and Regulation) Act, steps taken for their rehabilitation and reunion with their 
respective families as well as to continue their education, the commission said. 

    The district magistrate is also expected to inform regarding legal action taken if 
any child labourer was being kept "under bondage", it added. 

    Earlier, the commission came across such complaints or news reports that alleged 
violations of labour laws by owners of some factories running in the national capital. 
In view of this, the commission also sought to know about the action taken against 
such delinquent employers, the statement said. 

    In a separate statement, the NHRC said it took suo motu cognisance of a media 
report from July 5, alleging that the infrastructure of a civil hospital in Jind in Haryana 
was in "poor condition". 

    "There are 55 sanctioned posts of doctors in the hospital out of which only 19 
posts are filled. Reportedly, about 2,000 patients visit the hospital daily. However, 
most of them are referred to other hospitals as it has neither proper medical 
equipment nor medicines. The monkey menace in the hospital has further added to 
their woes," the statement said. 
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    The commission observed the content of the news report, if true, raised a serious 
issue of violation of the right to health and medical care of the patients. 

    Accordingly, it issued a notice to the Haryana chief secretary, seeking a detailed 
report within one week. 

    The report is expected to include the steps taken or proposed to be taken to 
improve the overall condition of the Jind Civil Hospital so that patients can get 
medical care without any difficulty and are not referred to the other hospitals due to 
the non-availability of doctors and other necessary life-saving facilities, it said. 
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23 बाल ŵिमक मुƅ कराए गए: एनएचआरसी ने िदʟी सरकार और पुिलस 

आयुƅ को नोिटस भेजा 

https://hindi.theprint.in/india/23-%E0%A4%AC%E0%A4%BE%E0%A4%B2-
%E0%A4%B6%E0%A5%8D%E0%A4%B0%E0%A4%AE%E0%A4%BF%E0%A4%9
5-%E0%A4%AE%E0%A5%81%E0%A4%95%E0%A5%8D%E0%A4%A4-
%E0%A4%95%E0%A4%B0%E0%A4%BE%E0%A4%8F-
%E0%A4%97%E0%A4%8F-%E0%A4%8F/706143/ 

नयी िदʟी, नौ जुलाई (भाषा) रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने मंगलवार को कहा 
िक उसने उȅर पिʮम िजले से 23 बाल ŵिमको ंको मुƅ कराने की खबर को लेकर िदʟी सरकार 

और राजधानी के पुिलस आयुƅ को नोिटस भेजा है। 

 

एनएचआरसी ने एक बयान मŐ कहा िक बताया जा रहा है िक बाल ŵिमको ंको आसपास के राǛो ंसे 

लाया गया था जो किथत तौर पर िविभɄ कारखानो ंमŐ काम कर रहे थे।इसमŐ कहा गया है िक यह जानने 
के िलए िदʟी मŐ एक सवőƗण की आवʴकता है िक Ɛा और भी औȨोिगक इकाइयां हœ जहां बाल ŵिमक 
काम कर रहे हœ और उनके İखलाफ Ɛा कारŊ वाई की गई है। 

मानवािधकार िनकाय ने पांच जुलाई की एक मीिडया खबर पर ˢत: संǒान िलया, िजसमŐ कहा गया था 
िक नौ लड़िकयो ंसिहत 23 बाल ŵिमको ंको सरˢती िवहार Ɨेũ से मुƅ कराया गया। 

यह कहा गया िक įरपोटŊ की सामŤी यिद सच है, तो यह बǄो ंके अिधकारो ंके उʟंघन का गंभीर मुȞा 
उठाया गया है। 

बाल ŵम (िनषेध और िविनयमन) अिधिनयम 14 वषŊ से कम उŲ के बǄो ं के काम पर रखने पर 
Ůितबंध लगाता है। कानून िकसी बǄे को िनयोिजत करने को भी एक आपरािधक कृȑ बनाता है। 

एनएचआरसी ने िदʟी के मुƥ सिचव और पुिलस आयुƅ को दो सɑाह के भीतर एक िवˑृत įरपोटŊ 
Ůˑुत करने के िलए नोिटस जारी िकया है। 

एनएचआरसी ने कहा िक उȅर पिʮमी िदʟी के िजला अिधकारी को बाल ŵम (िनषेध और िविनयमन) 
अिधिनयम के Ůावधानो ं के अनुसार की गई कारŊ वाई, बाल ŵिमको ं के पुनवाŊस और उनका उनके 
संबंिधत पįरवारो ंके साथ पुनिमŊलन के साथ-साथ उनकी िशƗा जारी रखने के िलए उठाए गए कदमो ं
का संकेत देने वाली एक įरपोटŊ Ůˑुत करने का िनदőश िदया गया है। 

बयान मŐ कहा गया है िक िजलािधकारी से यह भी अपेƗा की जाती है िक यिद िकसी बाल ŵिमक को 
‘बंधक’ बनाकर रखा गया था तो की गई कानूनी कारŊवाई के बारे मŐ सूिचत करŐ । 

एक अलग बयान मŐ एनएचआरसी ने कहा िक उसने पांच जुलाई की मीिडया की एक खबर पर ˢत: 
संǒान िलया है, िजसमŐ आरोप लगाया गया है िक हįरयाणा के जीदं मŐ एक िसिवल अ˙ताल का 
बुिनयादी ढांचा ‘खराब İ̾थित’ मŐ है। 

बयान मŐ कहा गया, ‘‘अ˙ताल मŐ िचिकȖको ंके 55 पद ˢीकृत हœ लेिकन इनमŐ से केवल 19 पद भरे 
Šए हœ। किथत तौर पर लगभग 2,000 मरीज Ůितिदन अ˙ताल आते हœ। लेिकन उनमŐ से अिधकतर 
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को अɊ अ˙तालो ंमŐ भेजा जाता है Ɛोिंक अ˙ताल मŐ न तो उिचत िचिकȖा उपकरण हœ और न ही 
दवाएं। अ˙ताल मŐ बंदरो ंके आतंक ने उनकी परेशािनयां और बढ़ा दी हœ।’’ 
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Delhi: NHRC Issues Notice To Chief Secretary, Police 
Commissioner over Media Reports Mentioning 23 Child Labourers 
rescued From Factories 

https://www.jaisalmernews.com/news/state/delhi-nhrc-issues-notice-to-chief-
secretary-police-commissioner-over-media-reports-mentioning-23-child-labourers-
rescued-from-factories-249486/#google_vignette 

National Human Rights Commission, NHRC has issued notices to Delhi Chief 
Secretary and Commissioner of Police over the media reports mentioning 23 child 
labourers, including nine girls and 14 boys were rescued from factories in the North-
West District of National Capital Delhi. NHRC has asked for reports within the two 
weeks. 

The commission also directed to District Magistrate, DM of North West Delhi to 
submit a report of action taken as per provisions of the Child Labour (Prohibition and 
Regulation) Act, especially steps taken for children rehabilitation and reunion with 
their respective families. NHRC has also asked for a report on legal actions taken by 
the DM.  

NHRC also directed for a survey of the NCT of Delhi to know the industrial units 
employing child labourers. The commission took suo motu cognizance on media 
reports. The media reports mentioned that children were brought to Delhi from 
nearby states and were working in various factories. 

Disclaimer: This press release is sourced from News On AIR, Prasar Bharti and 
Press Information Bureau India (PIB). 
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Delhi: एनएचआरसी ने बाल मजदूरी मामले मŐ िदʟी पुिलस और Ůशासन को 
नोिटस भेजा, दो सɑाह मŐ जवाब देने को कहा 

https://www.amarujala.com/delhi-ncr/nhrc-sent-notice-to-delhi-police-and-
administration-in-child-labor-case-2024-07-10 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने बाल मजदूरी मामले मŐ ˢत: संǒान लेते Šए िदʟी 
पुिलस और Ůशासन को नोिटस जारी करते Šए दो सɑाह के भीतर कायŊवाही पर िवˑृत įरपोटŊ मांगी 
हœ।  

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने बाल मजदूरी मामले मŐ ˢत: संǒान लेते Šए िदʟी 
पुिलस और Ůशासन को नोिटस जारी करते Šए दो सɑाह के भीतर कायŊवाही पर िवˑृत įरपोटŊ मांगी 
हœ। बता दŐ  िक 5 जुलाई को िदʟी के उȅर-पिʮम के सरˢती िवहार से नौ लड़िकयो ंऔर 14 लड़को ं
सिहत 23 बाल मजदूरो ंको बचाया गया था। एनएचआरसी ने कहा है िक बǄो ंको आस-पास के राǛो ं
से लाकर िविभɄ कारखानो ंमŐ काम कराया जा रहा था। इसे लेकर आयोग ने कड़े कदम उठाए हœ। 

Ůदेश Ůशासन को िविभɄ िनदőश जारी िकए हœ। 

 
 
िवˑृत įरपोटŊ मŐ िदʟी सरकार और पुिलस आयुƅ को दो सɑाह के भीतर यह बताना है िक बǄो ं
के पुनवाŊस के िलए Ɛा Ɛा कदम उठाए गए। िशƗा और पįरवारो ं से िमलाने के िलए िकसी कायŊ 
योजना पर अमल िकया जा रहा है िक नही।ं यिद कोई बंधुआ मजदूर के ŝप मŐ काम कर रहा है, तो 
उस िदशा मŐ कानूनी कारŊवाई करने का Ɛा Ůावधान है। आयोग ने सभी औȨोिगक इलाको ंका सवő 
कराकर सुिनिʮत करने को कहा है िक वहां बाल मजदूरी तो नही ं की जा रही है। यिद ऐसा है तो 
िनयोƅा के İखलाफ Ɛा कारŊ वाई की जा रही है। मामले मŐ उȅर पिʮम िदʟी के िजला मिज Ōː ेट को 
भी शािमल िकया गया है। 

 
जीदं िसिवल अ˙ताल मामले मŐ  हįरयाणा सरकार को नोिटस 

एक अɊ मामले मŐ आयोग ने हįरयाणा के जीदं मŐ िसिवल अ˙ताल की खराब िचिकȖा ʩव̾था पर 

हįरयाणा सरकार के मुƥ सिचव को नोिटस जारी कर एक सɑाह के भीतर िवˑृत įरपोटŊ मांगी है। 

आयोग ने ˢा˖ सेवाओ ंपर सवािलया िनशान लगाते Šए कहा है िक डॉƃरो ंके 55 ˢीकृत पद हœ। 

इनमŐ से केवल 19 पद भरे हœ। हर िदन करीब 2 हजार मरीज अ˙ताल आते हœ। हालांिक, उनमŐ से 

अिधकांश को अलग-अलग अ˙तालो ं मŐ रेफर कर िदया जाता है, Ɛोिंक अ˙ताल मŐ िचिकȖा 
उपकरण और दवाइयो ंका अभाव है। यही नही ंबंदरो ंके आतंक के चलते अलग से तीमारदारो ंऔर 

मरीजो ं परेशािनयो ं का सामना करना पड़ता है। आयोग ने कहा िक यिद यह सभी बातŐ सही हœ तो 
रोिगयो ंके ˢा˖ और िचिकȖा देखभाल के अिधकार के उʟंघन का गंभीर मसला है। यह नागįरको ं
के मूल अिधकारो ंपर भी कुठाराघात है। आयोग ने राǛ सरकार से कहा है िक वह िसिवल अ˙ताल 

मŐ सुधार सुिनिʮत करŐ । डॉƃरो ं की तुरंत िनयुİƅ हो। मरीजो ं को उपचार िमले, उɎŐ दवाएं भी 
उपलɩ कराई जाएं। 
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हेʙलाइन नंबर 1098 का Ůचार करने का िनदőश: हाईकोटŊ  

उǄ Ɋायालय ने मंगलवार को िदʟी सरकार को रा Ō̓ ीय राजधानी मŐ बǄो ं Ȫारा भीख मांगने की 
घटनाओ ं से िनपटने के िलए बाल हेʙलाइन नंबर 1098 का Ůचार करने का िनदőश िदया है। 

कायŊवाहक मुƥ Ɋायाधीश मनमोहन वɊायमूितŊ तुषार राव गेडेला की पीठ ने बाल भीख मांगने के 

İखलाफ एक जनिहत यािचका पर सुनवाई करते Šए यह िनदőश िदया। िदʟी सरकार ने पीठ को 
बताया िक कोई भी ʩİƅ इस तरह की घटना की सूचना हेʙलाइन पर दे सकता है और इसके िलए 

एक तंũ बनाया गया है, िजसके तहत बǄे को परामशŊ िदया जाएगा और उसे उसके पैतृक घर या बाल 

देखभाल सं̾थान मŐ भेजा जाएगा। 
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Haryana: NHRC takes suo motu cognizance of poor infrastructure 
at Civil Hospital in Jind 

https://health.economictimes.indiatimes.com/news/hospitals/haryana-nhrc-takes-
suo-motu-cognizance-of-poor-infrastructure-at-civil-hospital-in-jind/111610297 

According to the press release, the report is expected to include the steps 
taken/proposed to be taken to improve the overall condition of the Jind Civil Hospital 
so that patients can get medical care without any difficulty and are not referred to the 
other hospitals due to the non-availability of doctors and other necessary life-saving 
facilities. 

New Delhi: The National Human Rights Commission (NHRC), India has taken suo 
motu cognizance of a media report, which was carried on July 5, alleging that the 
infrastructure of the Civil Hospital in Jind, Haryana is in "deplorable condition". 
 
Notably, there are 55 sanctioned posts of doctors in the hospital out of which only 19 
posts are filled. Reportedly, about 2000 patients visit the hospital daily, however, 
most of them are referred to other hospitals as it has neither proper medical 
equipment nor medicines. The hospital premises also face monkey menace, which 
has further added to their woes, a press release by the NHRC said. 
The Commission has observed the contents of the news report, if true, raise a 
serious issue of violation of the right to health and medical care of the patients which 
are basic human rights of the citizens. 

 
Accordingly, the Commission has also issued a notice to T.V.S.N. Prasad, Chief 
Secretary, Government of Haryana calling for a detailed report within one week. 
 
The NHRC also took to its official X handle and posted, "NHRC notices to the Chief 
Secretary, Government of Haryana over the reported poor infrastructural and 
medical facilities in the Civil Hospital, Jind, Haryana." 
 
According to the press release, the report is expected to include the steps 
taken/proposed to be taken to improve the overall condition of the Jind Civil Hospital 
so that patients can get medical care without any difficulty and are not referred to the 
other hospitals due to the non-availability of doctors and other necessary life-saving 
facilities. 
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NHRC issues notice over rescue of 23 child labourers in Saraswati 
Vihar 

https://www.thehindu.com/incoming/nhrc-issues-notice-over-rescue-of-23-child-
labourers-in-saraswati-vihar/article68385189.ece 

The National Human Rights Commission (NHRC) on Tuesday issued notice to the 
Chief Secretary and the Commissioner of Police over the rescue of 23 child 
labourers, nine girls and 14 boys, from Saraswati Vihar in north-west Delhi. 

 

The rescued children, who were allegedly brought to Delhi from nearby States, were 
working in various factories. 

 

The commission said the Child Labour (Prohibition and Regulation) Act, 1986, as 
amended in 2016, prohibits the employment of children under the age of 14 years in 
any capacity, including domestic help. The Act also makes it a criminal offence to 
employ a child as a worker or labourer. 

 

Calling for a detailed report on the matter, the NHRC has also directed the area 
district magistrate to include the action taken as per the provisions of the Act, the 
steps taken for their rehabilitation and reunion with their families, and efforts to 
continue their education. 

“The DM is also expected to inform us regarding legal action taken if any child 
labourer was being kept under bondage,” a communique from the commission said. 

The NHRC added that it had come across reports of violations of the labour laws by 
the owners of the factories running in various parts of the Capital in the past as well. 

“A survey of Delhi is required to be conducted to know if there are more industrial 
units where the children are being engaged as labourers and what action has been 
taken against them,” it said.  
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NHRC Issues Notices Over Child Labor and Hospital Conditions 

https://www.devdiscourse.com/article/law-order/3011124-india-secures-return-of-
nationals-misled-into-russian-army-service 

The National Human Rights Commission (NHRC) has issued notices to the Delhi 
government and its police commissioner regarding the rescue of 23 child laborers. 
Additionally, the NHRC addressed the poor condition of a civil hospital in Jind, 
Haryana, highlighting issues related to understaffing and inadequate medical 
resources. 

The NHRC announced on Tuesday that it has issued a notice to the Delhi 
government and the city's police commissioner following reports of 23 child laborers 
rescued from the Northwest district  

According to the NHRC, these children were brought in from nearby states to work in 
various factories. The commission called for a survey to identify more industrial units 
employing child labor and assess the actions taken against them. 

The NHRC took suo motu cognisance of a media report from July 5 that highlighted 
the rescue of 23 child laborers, including nine girls, from Saraswati Vihar. The 
commission stressed that the report's content, if true, signifies a severe violation of 
children's rights. The NHRC has demanded detailed reports from the Delhi chief 
secretary and police commissioner within two weeks. 

Additionally, the Northwest Delhi district magistrate has been directed to submit a 
detailed report on actions taken under the Child Labour (Prohibition and Regulation) 
Act, including measures for rehabilitation and family reunification of the children. 

The NHRC also reacted to complaints and news reports alleging violations of labor 
laws by factory owners in Delhi. The commission is seeking information on actions 
taken against these employers. 

Separately, the NHRC has taken suo motu notice of a media report from July 5 that 
criticized the poor condition of a civil hospital in Jind, Haryana. The hospital 
reportedly has only 19 doctors for 55 sanctioned posts, and about 2,000 patients visit 
daily. The lack of proper medical equipment, medicines, and the monkey menace 
have further exacerbated the situation. 

The NHRC observed that these conditions, if true, indicate a violation of patients' 
right to health and medical care. The commission has asked the Haryana chief 
secretary for a detailed report within one week, outlining the steps taken or proposed 
to improve the hospital's overall condition.  
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NHRC issues notices to Delhi Chief Secretary, Police 
Commissioner over rescue of child labourers 

https://www.msn.com/en-xl/news/other/nhrc-issues-notices-to-delhi-chief-secretary-
police-commissioner-over-rescue-of-child-labourers/ar-BB1pFBVZ 

New Delhi [India], July 9 (ANI): The National Human Rights Commission (NHRC) on 
Tuesday took suo motu cognizance of a media report, carried on July 5, that 23 child 
labourers were rescued in the Saraswati Vihar area of North-West District, Delhi. 

According to an official release, the children including nine girls and 14 boys were 
brought to Delhi from nearby states and were working in various factories. 

"The Commission has observed the contents of the news report, if true, raise a 
serious issue of violation of the rights of the children. The Child Labour (Prohibition 
and Regulation) Act, 1986 as amended in 2016 prohibits the employment of children 
under the age of 14 years in any capacity including domestic help," the release said. 

"The Act also makes it a criminal offence to employ a child as a worker/ labourer. 
Accordingly, it has issued notices to the Chief Secretary, Government of NCT of 
Delhi and the Commissioner of Police, Delhi to submit a detailed report in the matter 
within two weeks," it added. 

The Commission also directed the District Magistrate (DM), North West Delhi to 
submit a report indicating the action taken as per provisions of the Child Labour 
(Prohibition and Regulation) Act, steps taken for their rehabilitation and reunion with 
their respective families as well as to continue their education 

"The DM, North West Delhi is also expected to inform regarding legal action taken if 
any child labourer was being kept under bondage," the release said. 

Earlier also, the Commission came across such complaints/ news reports alleging 
violation of the Labour Laws by the owners of the factories running in various parts of 
the National Capital. 

Given this, the Commission has also sought to know about the action taken against 
such delinquent employers. A survey of the NCT of the Delhi area is required to be 
conducted to know if there are more industrial units where the children are being 
engaged as labourers and what action has been taken against them. (ANI) 
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NHRC Takes Suo Motu Cognizance Of 23 Child Labourers Rescued 
In Delhi's Saraswati Vihar 

https://www.freepressjournal.in/india/nhrc-takes-suo-motu-cognizance-of-23-child-
labourers-rescued-in-delhis-saraswati-vihar 

The Commission has observed the contents of the news report, if true, raise a 
serious issue of violation of the rights of the children. The Child Labour (Prohibition 
and Regulation) Act, 1986 as amended in 2016 prohibits the employment of children 
under the age of 14 years in any capacity including domestic help. 

The National Human Rights Commission (NHRC), India has taken suo motu 
cognizance of a media report, carried on 5th July 2024, that 23 child labourers, 
including nine girls and 14 boys, were rescued in the Saraswati Vihar area of North-
West District, Delhi. Reportedly, they were brought to Delhi from nearby states and 
were working in various factories. 

 

The Commission has observed the contents of the news report, if true, raise a 
serious issue of violation of the rights of the children. The Child Labour (Prohibition 
and Regulation) Act, 1986 as amended in 2016 prohibits the employment of children 
under the age of 14 years in any capacity including domestic help. The Act also 
makes it a criminal offence to employ a child as a worker/ labourer. Accordingly, it 
has issued notices to the Chief Secretary, Government of NCT of Delhi and the 
Commissioner of Police, Delhi to submit a detailed report in the matter within two 
weeks. 

 

The District Magistrate (DM), North West Delhi is directed to submit a report 
indicating the action taken as per provisions of the Child Labour (Prohibition and 
Regulation) Act, steps taken for their rehabilitation and reunion with their respective 
families as well as to continue their education. The DM, North West Delhi is also 
expected to inform regarding legal action taken if any child labourer was being kept 
under bondage. 

 

Earlier also, the Commission came across such complaints/ news reports alleging 
violation of the Labour Laws by the owners of the factories running in various parts of 
the National Capital. In view of this, the Commission has also sought to know about 
the action taken against such delinquent employers. A survey of the NCT of the 
Delhi area is required to be conducted to know if there are more industrial units 
where the children are being engaged as labourers and what action has been taken 
against them. 
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NHRC takes suo motu cognizance of report alleging poor 
infrastructure of Civil Hospital 

https://timesofindia.indiatimes.com/city/jind/nhrc-takes-suo-motu-cognizance-of-
report-alleging-poor-infrastructure-of-civil-hospital/articleshow/111613972.cms 

JIND: The National Human Rights Commission (NHRC), India has taken suo motu 
cognizance of a media report, carried on July 5 alleging that the infrastructure of the 
Civil Hospital, Jind, Haryana is in poor condition. There are 55 sanctioned posts of 
doctors in the hospital out of which only 19 posts are filled. Reportedly, about 2000 
patients visit the hospital daily, however, most of them are referred to other hospitals 
as it has neither proper medical equipment nor medicines. The monkey menace in 
the hospital has further added to their woes. 

 
The Commission has observed the contents of the news report, if true, raise a 
serious issue of violation of the right to health and medical care of the patients which 
are basic human rights of the citizens. Accordingly, it has issued notice to the Chief 
Secretary, Government of Haryana calling for a detailed report within one week. 

The report is expected to include the steps taken/ proposed to be taken to improve 
the overall condition of the Jind Civil Hospital so that patients could get medical care 
without any difficulty and are not referred to the other hospitals due to the non-
availability of doctors and other necessary life-saving facilities.  
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NHRC ने जीदं के िसिवल अ˙ताल मŐ खराब बुिनयादी ढांचे का ˢतः  संǒान 
िलया 

https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-poor-
infrastructure-at-jind-civil-hospital-3380731 

New Delhi नई िदʟी : रा Ō̓ ीय मानवािधकार आयोग ( एनएचआरसी ), भारत ने 5 जुलाई को 
Ůकािशत एक मीिडया įरपोटŊ का ˢतः  संǒान िलया है, िजसमŐ आरोप लगाया गया है िक हįरयाणा के 
जीदं मŐ िसिवल अ˙ताल का बुिनयादी ढांचा "दयनीय İ̾थित" मŐ है। उʟेखनीय है िक अ˙ताल मŐ 
डॉƃरो ं के 55 ˢीकृत पद हœ, िजनमŐ से केवल 19 पद भरे Šए हœ। किथत तौर पर, लगभग 2000 
मरीज Ůितिदन अ˙ताल आते हœ, हालांिक, उनमŐ से अिधकांश को अɊ अ˙तालो ंमŐ रेफर कर िदया 
जाता है Ɛोिंक इसमŐ न तो उिचत िचिकȖा उपकरण हœ और न ही दवाइयाँ। एनएचआरसी Ȫारा जारी 
एक Ůेस िवǒİɑ मŐ कहा गया है िक अ˙ताल पįरसर मŐ बंदरो ं का आतंक भी है, िजसने उनकी 
परेशािनयो ंको और बढ़ा िदया है। आयोग ने पाया है िक समाचार įरपोटŊ की सामŤी, यिद सȑ है, तो 
रोिगयो ंके ˢा˖ और िचिकȖा देखभाल के अिधकार के उʟंघन का एक गंभीर मुȞा उठाती है जो 
नागįरको ंका मूल मानवािधकार है। 

तदनुसार, आयोग ने हįरयाणा सरकार के मुƥ सिचव टीवीएसएन Ůसाद को भी नोिटस जारी कर एक 
सɑाह के भीतर िवˑृत įरपोटŊ देने को कहा है। एनएचआरसी ने अपने आिधकाįरक एƛ हœडल पर 
भी पोː िकया, " एनएचआरसी ने हįरयाणा सरकार के मुƥ सिचव को िसिवल अ˙ताल , जीदं , 
हįरयाणा मŐ किथत खराब बुिनयादी ढांचे और िचिकȖा सुिवधाओ ं पर नोिटस जारी िकया ।" Ůेस 
िवǒİɑ के अनुसार, įरपोटŊ मŐ जीदं िसिवल अ˙ताल की समŤ İ̾थित मŐ सुधार के िलए उठाए 
गए/Ůˑािवत कदमो ं को शािमल करने की उʃीद है तािक मरीजो ं को िबना िकसी किठनाई के 
िचिकȖा सेवा िमल सके और डॉƃरो ंऔर अɊ आवʴक जीवन रƗक सुिवधाओ ंकी अनुपलɩता 
के कारण उɎŐ अɊ अ˙तालो ंमŐ रेफर न िकया जाए। (एएनआई) 
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NHRC ने िदʟी के मुƥ सिचव और पुिलस आयुƅ को जारी िकया नोिटस 

https://jantaserishta.com/delhi-ncr/nhrc-issued-notice-to-chief-secretary-and-police-
commissioner-of-delhi-3380850 

New Delhiनई िदʟी : रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने मंगलवार को 5 जुलाई को 
मीिडया मŐ आई एक įरपोटŊ का ˢतः  संǒान िलया, िजसमŐ बताया गया था िक िदʟी के उȅर-पिʮम 
िजले के सरˢती िवहार इलाके मŐ 23 बाल मजदूरो ंको बचाया गया है । एक आिधकाįरक िवǒİɑ के 
अनुसार, नौ लड़िकयो ंऔर 14 लड़को ंसिहत बǄो ंको आस-पास के राǛो ंसे िदʟी लाया गया था 
और वे िविभɄ कारखानो ंमŐ काम कर रहे थे। िवǒİɑ मŐ कहा गया है, "आयोग ने पाया है िक समाचार 
įरपोटŊ की सामŤी, यिद सȑ है, तो बǄो ं के अिधकारो ं के उʟंघन का एक गंभीर मुȞा उठाती है। 
2016 मŐ संशोिधत बाल ŵम (िनषेध और िविनयमन) अिधिनयम, 1986 घरेलू मदद सिहत िकसी भी 
Ɨमता मŐ 14 वषŊ से कम उŲ के बǄो ंके रोजगार पर Ůितबंध लगाता है।" 

"यह अिधिनयम िकसी बǄे को कामगार/मजदूर के ŝप मŐ काम पर रखना भी एक आपरािधक 
अपराध बनाता है। तदनुसार, इसने मुƥ सिचव, एनसीटी िदʟी सरकार और पुिलस आयुƅ, िदʟी 
को दो सɑाह के भीतर मामले मŐ एक िवˑृत įरपोटŊ Ůˑुत करने के िलए नोिटस जारी िकया है," इसने 
कहा। आयोग ने िजला मिज Ōː ेट (डीएम), उȅर पिʮमी िदʟी को बाल ŵम (िनषेध और िविनयमन) 
अिधिनयम के Ůावधानो ंके अनुसार की गई कारŊवाई, उनके पुनवाŊस और उनके संबंिधत पįरवारो ंके 
साथ पुनिमŊलन के साथ-साथ उनकी िशƗा जारी रखने के िलए उठाए गए कदमो ंको इंिगत करने वाली 
एक įरपोटŊ Ůˑुत करने का भी िनदőश िदया। िवǒİɑ मŐ कहा गया है, "डीएम, उȅर पिʮमी िदʟी से 
यह भी अपेिƗत है िक यिद कोई बाल मजदूर बंधुआ बनाकर रखा जा रहा है तो उसके İखलाफ की 
गई 

कानूनी कारŊवाई के बारे मŐ भी सूिचत करŐ ।" 

इससे पहले भी, आयोग को रा Ō̓ ीय राजधानी के िविभɄ िहˣो ंमŐ चल रहे कारखानो ंके मािलको ंȪारा 
ŵम कानूनो ंके उʟंघन का आरोप लगाने वाली ऐसी िशकायतŐ/समाचार įरपोटŊ िमली थी।ं इसे देखते 
Šए, आयोग ने ऐसे दोषी िनयोƅाओ ंके İखलाफ की गई कारŊवाई के बारे मŐ भी जानना चाहा है। िदʟी 
Ɨेũ मŐ एक सवőƗण िकए जाने की आवʴकता है, तािक पता चल सके िक Ɛा ऐसी और औȨोिगक 
इकाइयां हœ, जहां बǄो ंको मजदूरी के ŝप मŐ लगाया जा रहा है तथा उनके İखलाफ Ɛा कारŊवाई की 
गई है। (एएनआई) 
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NHRC ने बाल ŵिमको ंको छुड़ाने के मामले मŐ िदʟी के मुƥ सिचव और पुिलस 
आयुƅ को नोिटस जारी िकया 

https://bharat24live.com/nhrc-issues-notice-to-delhi-chief-secretary-and-police-
commissioner-in-the-case-of-rescue-of-child-laborers 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने मंगलवार (5 जुलाई) को आई एक मीिडया įरपोटŊ पर 
ˢत: संǒान िलया, िजसमŐ कहा गया था िक उȅर िदʟी के सरˢती िवहार इलाके मŐ 23 बाल मजदूरो ं
को बचाया गया था. 

नई िदʟी: रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने मंगलवार (5 जुलाई) को आई एक 
मीिडया įरपोटŊ पर ˢत: संǒान िलया, िजसमŐ कहा गया था िक उȅर िदʟी के सरˢती िवहार इलाके 
मŐ 23 बाल मजदूरो ंको बचाया गया था. 

एक आिधकाįरक िवǒİɑ के अनुसार, नौ लड़िकयो ं और 14 लड़को ं सिहत बǄो ं को आसपास के 
राǛो ंसे िदʟी लाया गया था और वे िविभɄ कारखानो ंमŐ काम कर रहे थे. 

िवǒİɑ मŐ कहा गया है, "आयोग ने पाया है िक समाचार įरपोटŊ की सामŤी, यिद सच है, तो बǄो ंके 
अिधकारो ंके उʟंघन का एक गंभीर मुȞा उठाती है. 2016 मŐ संशोिधत बाल ŵम (घरेलू नौकर सिहत 
िकसी भी Ɨमता मŐ 14 वषŊ की आयु) अिधिनयम, 1986 के तहत बǄो ंके रोजगार पर Ůितबंध लगाता 
है.  

इसमŐ आगे जोड़ा गया, "अिधिनयम िकसी बǄे को कामगार/ŵिमक के ŝप मŐ िनयोिजत करना भी 
एक आपरािधक अपराध बनाता है. तदनुसार, इसने मुƥ सिचव, एनसीटी िदʟी सरकार और पुिलस 
आयुƅ, िदʟी को मामले मŐ दो सɑाह के भीतर एक िवˑृत įरपोटŊ Ůˑुत करने के िलए नोिटस जारी 
िकया है." 

आयोग ने उȅर पिʮम िदʟी के िजला मिज Ōː ेट (डीएम) को बाल ŵम (िनषेध और िविनयमन) 
अिधिनयम के Ůावधानो ंके अनुसार की गई कारŊ वाई, उनके पुनवाŊस और उनकी िशƗा जारी रखने के 
िलए उनके संबंिधत पįरवारो ं के साथ पुनिमŊलन के िलए उठाए गए कदमो ंके साथ-साथ एक įरपोटŊ 
Ůˑुत करने का भी िनदőश िदया. 

िवǒİɑ मŐ कहा गया है, "डीएम, उȅर पिʮम िदʟी से यह भी अपेƗा की जाती है िक यिद िकसी बाल 
ŵिमक को बंधन मŐ रखा जा रहा है तो की गई कानूनी कारŊवाई के बारे मŐ सूिचत करŐ ." 

इससे पहले भी, आयोग को ऐसी िशकायतŐ/समाचार įरपोटŒ िमली थी,ं िजनमŐ रा Ō̓ ीय राजधानी के िविभɄ 
िहˣो ंमŐ चल रहे कारखानो ंके मािलको ंȪारा ŵम कानूनो ंके उʟंघन का आरोप लगाया गया था. 

इसे देखते Šए आयोग ने ऐसे दोषी िनयोƅाओ ंके İखलाफ की गई कारŊवाई के बारे मŐ भी जानना चाहा 
है. यह जानने के िलए िक Ɛा और भी औȨोिगक इकाइयाँ हœ जहाँ बǄो ंसे मज़दूरी कराई जा रही है 
और उनके İखलाफ Ɛा कारŊवाई की गई है, िदʟी Ɨेũ के एनसीटी का एक सवőƗण आयोिजत करने 
की आवʴकता है. 
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Rescue of 23child labourers: NHRC notices to govt, cops 

https://timesofindia.indiatimes.com/city/delhi/nhrc-issues-notices-to-delhi-govt-and-
police-for-rescue-of-23-child-labourers/articleshow/111617357.cms 

New Delhi: National Human Rights Commission has issued notices to Delhi govt and 
the police commissioner seeking a report within two weeks in a case involving 23 
child labourers rescued from factories in the Saraswati Vihar area of northwest 
district in Delhi. 

NHRC has taken suo motu cognisance of a news report dated July 5 that highlighted 
the case involving nine girls and 14 boys who have been rescued and sent to a govt-
run children's home. 

The commission has also asked the state to carry out a survey to establish if there 
are more industrial units where children are being engaged as labourers and what 
action has been taken against them. 

NHRC said in its statement that earlier also, the commission had come across such 
complaints and news reports alleging violation of labour laws by owners of factories 
running in various parts of the national Capital. 

In view of this, the commission has sought to know the action taken against such 
delinquent employers. 

In the Saraswati Vihar case, the children were brought to Delhi from nearby states 
and were working in various factories dealing in steel polishing, utensils and 
cardboard among others. The commission observed that if the reports were true, 
they raised a serious issue of violation of the rights of children. The Child Labour 
(Prohibition and Regulation) Act prohibits employment of children under the age of 
14 years in any capacity including domestic help. 

We also published the following articles recently 

NHRC seeks report over death of girl childLearn about the NHRC's request for an 
action-taken report from the Odisha government following the tragic death of a five-
year-old girl in Gajapati district. Human rights activist Radhakanta Tripathy seeks 
investigation and legal action, urging authorities to provide compensation to the 
family. Stay informed about this developing case.111463799 

NHRC takes suo motu cognizance of report alleging poor infrastructure of Civil 
HospitalNHRC addresses concerns over inadequate infrastructure and staff at Jind 
Civil Hospital. Patients facing challenges due to lack of medical resources. 
Government of Haryana asked to provide report on steps taken to improve 
healthcare services.111613972 

Govt has constituted taskforce to study impact of AI on future of work: Union labour 
secretaryGovernment taskforce studies AI impact on future work. India sees growth 
in job creation with focus on gig economy. Labour reforms and industry collaboration 
aim to boost workforce participation and inclusive growth. CII partners with 
government to set up career centres for job seekers.111520500 
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SC asks Centre to reply within two weeks over plea to fill up 
vacancies in NHRC 

https://www.newindianexpress.com/nation/2024/Jul/09/2023-poonch-terror-attack-
case-probe-handed-over-to-nia-pak-based-handlers-role-suspected-2 

The plea said that the NHRC has been running with one woman member who has 
been designated as acting Chairperson from June 3 

The Supreme Court on Tuesday granted two weeks time to the central government 
to file a reply to the plea filed by lawyer and social activist Radhakanta Tripathy, 
alleging that the National Human Rights Commission (NHRC) was being run without 
a Chairperson and four other members. 

 

The three-judge Bench of the top court led by Chief Justice D Y Chandrachud 
granted two weeks time to the Centre to reply and fixed the matter for further hearing 
to July 29. 

 

Tripathy argued before the top court that the NHRC has been running with one 
woman member who has been designated as acting Chairperson from June 3 till the 
Chairperson is appointed. 

 

The counsel appearing for the Centre tried to convince the court that the government 
is acting on the issue. The counsel requested the court to grant time to provide 
information on the steps taken for filling up the vacancies of the NHRC. 

 

Vijayabharathi Sayani, an advocate from Telangana who joined the NHRC as a 
member in December 2023, is the first ever woman to be designated as acting 
Chairperson of the NHRC. 

 

This is the first time in India that a woman advocate is heading the NHRC. 

 

The SC had issued a notice on the PIL on July 4, 2023. Since then the case has 
been listed more than 12 times but not been taken up for hearing by the apex court. 

 

Finding no other way, Tripathy tried to mention the urgency of the issue. He said the 
present situation was likely to happen in his application. But the SC Registry again 
deleted the matter from the May 17 causelist just before the summer vacation. 
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Tripathy, on whose earlier two PILs the Supreme Court notices ensured that NHRC 
vacancies filled up, said even after a notice from the apex court, the government 
allowed the NHRC to be headless and four members short of the actual five-member 
strength. 

 

This is the third PIL of Tripathy for filling up of vacancies in the NHRC. Last time he 
filed the PIL when the NHRC created history by running without a Chairperson or 
acting Chairperson. 

 

Subsequently during the COVID period, the government appointed Justice Arun 
Mishra as Chairperson. 

 

The government also amended the Protection of Human Rights Act, 1993 to ensure 
at least one woman member in the NHRC and State Human Rights Commissions. 

 

Earlier, on February 27, 2017, a bench headed by the then Chief Justice J S Kheher 
while hearing the PIL on NHRC vacancies stated, "Mr Tripathy, you helped 
everybody by filing the PIL. We are grateful to you." Similarly, a bench headed by 
former judge Justice L. Nageswar Rao while disposing the PIL on the NHRC 
vacancies thanked Tripathy. 
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SC directs Centre to file reply on plea seeking directions to fill 
vacancies in NHRC 

https://legal.economictimes.indiatimes.com/news/litigation/sc-directs-centre-to-file-
reply-on-plea-seeking-directions-to-fill-vacancies-in-nhrc/111612755 

The Supreme Court directed the Centre on Tuesday to file a reply within two weeks 
on a plea seeking directions to fill vacancies in the National Human Rights 
Commission. 

The Supreme Court directed the Centre on Tuesday to file a reply within two weeks 
on a plea seeking directions to fill vacancies in the National Human Rights 
Commission. A bench comprising Chief Justice DY Chandrachud and Justice JB 
Pardiwala asked the Centre to inform it about the steps taken and the time needed to 
fill the vacancies in the National Human Rights Commission (NHRC). 

The petition has been posted for hearing on July 29.The top court was hearing a 
plea filed by lawyer Radhakanta Tripathy, seeking directions to fill the vacant 
posts.Tripathy submitted that the NHRC had been functioning with only one 
member.The Centre had earlier appointed Vijaya Bharathi Sayani as acting 
chairperson after former apex court judge Arun Mishra demitted office.Sayani, an 
advocate practising before Telangana High Court, was appointed as an NHRC 
member in December 2023.According to the NHRC, Sayani handled cases of 
women harassment and dowry, providing pro bono legal aid to those belonging to 
economically weaker sections. 
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Supreme Court Directs Centre to Fill NHRC Vacancies 

https://www.devdiscourse.com/article/law-order/3011011-supreme-court-directs-
centre-to-fill-nhrc-vacancies 

The Supreme Court has instructed the Centre to submit a response within two weeks 
regarding the filling of vacancies in the National Human Rights Commission (NHRC). 
The court is reviewing a plea by lawyer Radhakanta Tripathy, citing NHRC's 
operational deficiencies due to unfilled positions. 

 
The Supreme Court directed the Centre on Tuesday to file a reply within two weeks 
on a plea seeking to fill vacancies in the National Human Rights Commission 
(NHRC).  

A bench of Chief Justice DY Chandrachud and Justice JB Pardiwala requested the 
Centre to inform the court about the measures taken and the estimated time required 
to address the vacancies. 

 

The petition, filed by lawyer Radhakanta Tripathy, has been scheduled for a hearing 
on July 29. 

Tripathy highlighted that the NHRC is currently operating with only one member. 

The Centre had previously appointed Vijaya Bharathi Sayani as the acting 
chairperson following the departure of former Supreme Court judge Arun Mishra. 

Sayani, an advocate at Telangana High Court, joined the NHRC in December 2023, 
known for handling cases of women's harassment and dowry and offering pro bono 
legal aid to economically weaker sections. 
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'TMC men routinely whip women in public': BJP shares another 
video of woman being trashed in Bengal 

https://www.msn.com/en-in/news/India/tmc-men-routinely-whip-women-in-public-bjp-
shares-another-video-of-women-being-trashed-in-bengal/ar-BB1pDYaB 

NEW DELHI: The Bharatiya Janata Part (BJP) on Tuesday shared a video showing 
a woman allegedly being trashed by a close aide of TMC MLA Madan Mitra and "his 
gang." 

BJP IT cell head Amit Malviya in his X post sharing the video said, "Jayanta Singh, 
an associate of TMC MLA Madan Mitra, and his gang, routinely whip women in 
public. They recently lynched a woman and her daughter in Ariadaha, part of 
Kamarhati Municipality, Dum Dum. 

Malviya criticising the TMC government said that, "TMC men usually target women, 
who turn down their overtures… Perhaps Mamata Banerjee can explain why her 
confidant Madan Mitra’s men are assaulting women with such impunity." 

The BJP said that the flogging of Meherun Nesha in West Bengal’s Chopra was not 
an isolated incident, alleging a pattern of instant justice dispensed by Mamata 
Banerjee’s men. Malviya shared another video (13 seconds) showing TMC members 
assaulting a girl in their ‘Insaf Sabha’ at Taltala Cub in Kamarhati Assembly, 
reportedly occurring six months ago in Dum Dum, part of the Greater Kolkata region 

Malviya called on the National Commission for Women (NCW) and the National 
Human Rights Commission (NHRC) to address the lawlessness in Bengal, the 
increasing crimes against women, and the perceived collapse of the constitutional 
framework. 

The Trinamool Congress (TMC) is yet to respond to these allegations. 

Meanwhile, National Commission for Women condemned the incident and "urged a 
fair and time bound investigation." NCW in their X post said, "National Commission 
for Women has come across a video shared by Ms. Trupti Garg on ‘X’ showing a 
woman being brutally assaulted by men allegedly from TMC in West Bengal. The 
Commission strongly condemns this incident and urges a fair, time-bound 
investigation. The victim should receive free medical treatment. 

"The provisions must be invoked in the FIR, and all accused must be arrested 
promptly. A detailed action report has been asked by the Chairperson NCW from 
DGP of the state within 3 days," NCW added. 

National spokes person of BJP, Shehzad Poonawala also took it to X criticising TMC 
and said that, "TMC means Talibani Mujhe Chahiye 

Poonawala took a swipe on INDIA bloc and leader of opposition Rahul Gandhi for 
not responding to Sandeshkhali, Chopra and other similar incidents: "Will leader of 
hypocrisy Rahul Gandhi say a word or visit? What about INDI alliance netas? 
(Sandeshkhali - silent, Chopra - silent, Post poll rapes - silent, Mahua Moitra tweet- 
silent, Swati Maliwal - silent.) TMC leaders have themselves confirmed the video.. 
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their defence is that its a few weeks/months old! Is that even a defence? It means 
TMC as usual suppressed the video using threats," he said 
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कŐ ūीय मंũी एल मुŜगन ने लगाया तिमलनाडु मŐ दिलतो ंके ‘ʩापक उȋीड़न’ का 
आरोप 

https://hindi.theprint.in/india/%E0%A4%95%E0%A5%87%E0%A4%82%E0%A4%A6
%E0%A5%8D%E0%A4%B0%E0%A5%80%E0%A4%AF-
%E0%A4%AE%E0%A4%82%E0%A4%A4%E0%A5%8D%E0%A4%B0%E0%A5%8
0-%E0%A4%8F%E0%A4%B2-
%E0%A4%AE%E0%A5%81%E0%A4%B0%E0%A5%81%E0%A4%97/705906/ 

नई िदʟी, नौ जुलाई (भाषा) कŐ ūीय मंũी एल मुŜगन ने मंगलवार को आरोप लगाया िक तिमलनाडु मŐ 
दिलतो ं के İखलाफ बड़े पैमाने पर अȑाचार हो रहे हœ और ūमुक सरकार के शासन मŐ राǛ मŐ 
राजनीितक नेता भी सुरिƗत नही ंहœ। 

मुŜगन ने यहां भाजपा मुƥालय मŐ एक संवाददाता सʃेलन मŐ कहा िक पाटŎ की राǛ इकाई के 

उपाȯƗ वी पी दुरईसामी के नेतृȕ मŐ तिमलनाडु भाजपा का एक Ůितिनिधमंडल शाम को रा Ō̓ ीय 

अनुसूिचत जाित आयोग और रा Ō̓ ीय मानवािधकार आयोग से संपकŊ  करेगा और उनसे मामले मŐ 
उिचत कारŊवाई करने का आŤह करेगा 

संवाददाता सʃेलन मŐ दुरईसामी सिहत भाजपा की तिमलनाडु इकाई के वįरʿ नेता मौजूद थे। 

मुŜगन ने कहा, ‘‘मई 2021 मŐ ūमुक के सȅा मŐ आने के बाद तिमलनाडु मŐ दिलतो ं के İखलाफ 

अȑाचारो ंमŐ जबरदˑ वृİȠ Šई है। एक सवőƗण के अनुसार, राǛ मŐ हर साल दिलतो ंके İखलाफ 

अȑाचार के 2,000 से अिधक मामले दजŊ िकए जाते हœ।’’ 

उɎोनें 2022 से दिलतो ंके İखलाफ किथत अȑाचार की घटनाओ ंऔर राǛ मŐ भाजपा नेताओ ंपर 
हमले और हȑा की कुछ घटनाओ ंका िजŢ करते Šए इसके िलए मुƥमंũी एम के ːािलन की ‘‘पूणŊ 
िवफलता’’ को िजʃेदार ठहराया। 

मुŜगन ने कहा, ‘‘हाल ही मŐ दिलत नेता और बŠजन समाज पाटŎ के Ůदेश अȯƗ के आमŊ Ōː ांग की 
हȑा कर दी गई।’’ 

उɎोनें आरोप लगाया िक ūमुक सरकार के शासन मŐ राǛ मŐ ‘‘राजनीितक नेता भी सुरिƗत नही ंहœ।’’ 

उɎोनें कहा, ‘‘अनुसूिचत जाित के नेताओ ंऔर लोगो ंकी कोई सुरƗा नही ंहै। ūमुक सरकार मŐ उɎŐ 
उȋीड़न का सामना करना पड़ रहा है।’’ 
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जʃू-कʳीर मŐ सांिविधक सं̾थाओ ं के िनİʻय होने के आरोप वाली जनिहत 

यािचका Ɋायालय ने खाįरज की 

https://hindi.theprint.in/india/%E0%A4%9C%E0%A4%AE%E0%A5%8D%E0%A4%A
E%E0%A5%82-
%E0%A4%95%E0%A4%B6%E0%A5%8D%E0%A4%AE%E0%A5%80%E0%A4%B
0-%E0%A4%AE%E0%A5%87%E0%A4%82-
%E0%A4%B8%E0%A4%BE%E0%A4%82%E0%A4%B5%E0%A4%BF%E0%A4%A
7%E0%A4%BF/706007/ 

नयी िदʟी, नौ जुलाई (भाषा) उǄतम Ɋायालय ने मंगलवार को उस जनिहत यािचका को िनˑाįरत 

कर िदया िजसमŐ दावा िकया गया था िक जʃू-कʳीर मŐ सांिविधक सं̾थाएं िनİʻय हœ। 

 

इससे पहले कŐ ū शािसत Ůदेश Ůशासन ने Ɋायालय को बताया िक ये अब कायŊ कर रही हœ और राǛ 

मानवािधकार आयोग जैसी कुछ सं̾थाओ ंकी शİƅयो ंका Ůयोग रा Ō̓ ीय मानवािधकार आयोग Ȫारा 
िकया जा रहा है। 

शीषŊ अदालत ने इससे पहले पुणे के वकील असीम सुहास सरोदे Ȫारा दायर 2020 की जनिहत 

यािचका पर कŐ ū को नोिटस जारी िकया था और इस पर फैसला करने मŐ सॉिलिसटर जनरल तुषार 

मेहता की सहायता मांगी थी। 

यह आरोप लगाया गया था िक तǽालीन राǛ को िवशेष दजाŊ Ůदान करने वाले अनुǅेद 370 के 

िनरˑ होने के बाद राǛ मानवािधकार आयोग जैसे वैधािनक िनकाय कŐ ū शािसत Ůदेश मŐ कायाŊȏक 

नही ंहœ। 

जनिहत यािचका मŐ आरोप लगाया गया है िक जʃू-कʳीर राǛ मिहला आयोग, राǛ िदʩांग 

आयोग और उपभोƅा िववाद िनवारण आयोग समेत सात सं̾थान काम नही ंकर रहे हœ। 

Ůधान Ɋायाधीश डी.वाई. चंūचूड़ और ɊायमूितŊ जे.बी. पारदीवाला की पीठ ने मंगलवार को 
सॉिलिसटर जनरल की इस दलील पर गौर िकया िक वैधािनक िनकाय काम कर रहे हœ और पूवŊवतŎ 
जʃू कʳीर राǛ की İ̾थित मŐ बदलाव के कारण उनमŐ से कुछ की शİƅयो ंका Ůयोग अब कŐ ūीय 

िनकायो ंȪारा िकया जा रहा है। 

िविध अिधकारी ने कहा िक सात मŐ से तीन आयोगो ंकी शİƅयो ंका Ůयोग कŐ ūीय िनकाय Ȫारा िकया 
जा रहा है और बाकी कŐ ū शािसत Ůदेश मŐ कायŊरत हœ। 

उɎोनें अपने तकŊ  के समथŊन मŐ जʃू-कʳीर के कानून, Ɋाय और संसदीय मामलो ंके िवभाग के 

हलफनामे का भी हवाला िदया। 
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देश की खबरŐ  | 23 बाल ŵिमक मुƅ कराए गए: एनएचआरसी ने िदʟी सरकार 

और पुिलस आयुƅ को नोिटस भेजा 

https://hindi.latestly.com/agency-news/23-child-laborers-freed-nhrc-sends-notice-to-
delhi-government-and-police-commissionerr-2220601.html 

Get Latest िहȽी समाचार, Breaking News on India at LatestLY िहȽी. रा Ō̓ ीय मानवािधकार 

आयोग (एनएचआरसी) ने मंगलवार को कहा िक उसने उȅर पिʮम िजले से 23 बाल ŵिमको ंको मुƅ 

कराने की खबर को लेकर िदʟी सरकार और राजधानी के पुिलस आयुƅ को नोिटस भेजा है। 

नयी िदʟी, नौ जुलाई रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने मंगलवार को कहा िक उसने 

उȅर पिʮम िजले से 23 बाल ŵिमको ं को मुƅ कराने की खबर को लेकर िदʟी सरकार और 

राजधानी के पुिलस आयुƅ को नोिटस भेजा है। 

एनएचआरसी ने एक बयान मŐ कहा िक बताया जा रहा है िक बाल ŵिमको ंको आसपास के राǛो ंसे 

लाया गया था जो किथत तौर पर िविभɄ कारखानो ंमŐ काम कर रहे थे। 

इसमŐ कहा गया है िक यह जानने के िलए िदʟी मŐ एक सवőƗण की आवʴकता है िक Ɛा और भी 
औȨोिगक इकाइयां हœ जहां बाल ŵिमक काम कर रहे हœ और उनके İखलाफ Ɛा कारŊवाई की गई है। 

मानवािधकार िनकाय ने पांच जुलाई की एक मीिडया खबर पर ˢत: संǒान िलया, िजसमŐ कहा गया था 
िक नौ लड़िकयो ंसिहत 23 बाल ŵिमको ंको सरˢती िवहार Ɨेũ से मुƅ कराया गया। 

यह कहा गया िक įरपोटŊ की सामŤी यिद सच है, तो यह बǄो ंके अिधकारो ंके उʟंघन का गंभीर 

मुȞा उठाया गया है। 

बाल ŵम (िनषेध और िविनयमन) अिधिनयम 14 वषŊ से कम उŲ के बǄो ं के काम पर रखने पर 

Ůितबंध लगाता है। कानून िकसी बǄे को िनयोिजत करने को भी एक आपरािधक कृȑ बनाता है। 

एनएचआरसी ने िदʟी के मुƥ सिचव और पुिलस आयुƅ को दो सɑाह के भीतर एक िवˑृत 

įरपोटŊ Ůˑुत करने के िलए नोिटस जारी िकया है। 

एनएचआरसी ने कहा िक उȅर पिʮमी िदʟी के िजला अिधकारी को बाल ŵम (िनषेध और 

िविनयमन) अिधिनयम के Ůावधानो ंके अनुसार की गई कारŊ वाई, बाल ŵिमको ंके पुनवाŊस और उनका 
उनके संबंिधत पįरवारो ंके साथ पुनिमŊलन के साथ-साथ उनकी िशƗा जारी रखने के िलए उठाए गए 

कदमो ंका संकेत देने वाली एक įरपोटŊ Ůˑुत करने का िनदőश िदया गया है। 

बयान मŐ कहा गया है िक िजलािधकारी से यह भी अपेƗा की जाती है िक यिद िकसी बाल ŵिमक को 
‘बंधक’ बनाकर रखा गया था तो की गई कानूनी कारŊवाई के बारे मŐ सूिचत करŐ । 

एक अलग बयान मŐ एनएचआरसी ने कहा िक उसने पांच जुलाई की मीिडया की एक खबर पर ˢत: 

संǒान िलया है, िजसमŐ आरोप लगाया गया है िक हįरयाणा के जीदं मŐ एक िसिवल अ˙ताल का 
बुिनयादी ढांचा ‘खराब İ̾थित’ मŐ है। 
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बयान मŐ कहा गया, ‘‘अ˙ताल मŐ िचिकȖको ंके 55 पद ˢीकृत हœ लेिकन इनमŐ से केवल 19 पद भरे 

Šए हœ। किथत तौर पर लगभग 2,000 मरीज Ůितिदन अ˙ताल आते हœ। लेिकन उनमŐ से अिधकतर 

को अɊ अ˙तालो ंमŐ भेजा जाता है Ɛोिंक अ˙ताल मŐ न तो उिचत िचिकȖा उपकरण हœ और न ही 
दवाएं। अ˙ताल मŐ बंदरो ंके आतंक ने उनकी परेशािनयां और बढ़ा दी हœ।’’ 
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देश की खबरŐ  | Ɋायालय ने एनएचआरसी के įरƅ पदो ंको भरने संबंधी यािचका 
पर कŐ ū से जवाब तलब िकया 

https://hindi.latestly.com/agency-news/court-seeks-centres-response-on-plea-
regarding-filling-of-vacant-nhrc-posts-2220463.html 

Get Latest िहȽी समाचार, Breaking News on India at LatestLY िहȽी. उǄतम Ɋायालय ने 
मंगलवार को कŐ ū सरकार को िनदőश िदया िक वह उस यािचका पर दो हɞे मŐ जवाब दाİखल करे, 
िजसमŐ रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) के įरƅ पदो ं को भरने के िलए िनदőश देने का 
अनुरोध िकया गया है। 

नयी िदʟी, नौ जुलाई उǄतम Ɋायालय ने मंगलवार को कŐ ū सरकार को िनदőश िदया िक वह उस 
यािचका पर दो हɞे मŐ जवाब दाİखल करे, िजसमŐ रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) के 
įरƅ पदो ंको भरने के िलए िनदőश देने का अनुरोध िकया गया है।Ůधान Ɋायाधीश डी. वाई. चंūचूड़ 
और ɊायमूितŊ जे.बी. पारदीवाला की पीठ ने कŐ ū से कहा िक वह (इस िदशा मŐ) उठाए गए कदमो ंसे 
उसे अवगत कराए और बताए िक एनएचआरसी के įरƅ पदो ंको भरने मŐ िकतना समय लगेगा।शीषŊ 
अदालत ने कहा िक वह मामले की सुनवाई 29 जुलाई को करेगी। 

Ɋायालय पेशे से वकील राधाकांत िũपाठी की यािचका पर सुनवाई कर रही थी, िजसमŐ įरƅ पदो ंको 
भरने के िलए िनदőश देने का अनुरोध िकया गया है।िũपाठी ने कहा िक एनएचआरसी केवल एक 
सद˟ के साथ काम कर रही है।कŐ ū ने शीषŊ अदालत के पूवŊ Ɋायाधीश अŜण िमŵा के पद छोड़ने के 
बाद िवजया भारती सयानी को कायŊवाहक अȯƗ िनयुƅ िकया था।तेलंगाना उǄ Ɋायालय की 
वकील सयानी को िदसंबर 2023 मŐ एनएचआरसी सद˟ के ŝप मŐ िनयुƅ िकया गया था। 
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